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CENTRAL ADMlNISTRAT IVE TRIBUNAL 
ALLAHABAD BENCH : ALLAHABPD 

ORIGINAL APPLICATION No.268/1995 

Ac~DAY, THIS THE 29TH DAY OF APRIL, 2002 

HQJ 'BLE tJR . C.S. QLADHA , • • NiEtwIB Ef{ (A) 
• 

HON 'BLE AR. A.K. BHATNPGAR • • MENBER(J) 
• I 

Baljeet Singh, 
Sfo late Shri Tek Chandra, 
a~d about 44 years, 
R/o Village Nidampur, 
Post Off ice Sikandarabad, 
District Bulandshahar. 
Presently posted as Asst. Se curity Officer, 
in the No id a Ex}bort Proce ssing Zone, 
Phase II, Noida, 
District Ghaziabad. • •• .tpplicant 

(By Advocate Shri V .N. Dhawalikar - Absent) 

versus 

1. Union of India , through 
S~ ci;etary , 
ti\inistry of Conunerce, 
Udyog Bhavan, l'bw De lhi • 

2. Deve 10prrent Commissioner, 
Noida Export Processing zone, 
Dist. Ghaziabad, Noida, U.P. 

, ' 

3. Deputy ~ve 10pne nt comniss ioner, 
Naida Export Processing zone, 
Dist. Ghaziabad, ·Naida , U.P. 

• I 

4. Administ rat i ve Officer, 
Noida Export Processing zone, 
Dist . Ghaziabad, Naida, U.P. 

5. Security Officer, 
Noida EXport Processing zone, 
Dist. Ghaziabad, Naida, U.P. • • 

• 
Respondents 

(By Advocate Shri s. chaturvedi) 

ORDER 

!:!on 'ble 1v1r . C. S . Chadha, ~ mber ( A }: 

The applicant, vide this 0 .A. has sought the quashing 

of the notice served on him vide Annexure-5, date d 23 . 3 . 95 • 
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A perusal of the impugned notice nere ly states that 

"In viev..i of the above provisions, the matter has been 

examined in consultation with the /Ai.nistry of Comioorce 

and it has been decided to keep t~ reserved post of />SO 

vacant for the tine being till an eligible SC candidate 

is available." 

~ Accordingly ,Sh.ri Baltjeet Singh who has been promoted 

reserved vacancy and who is t he juifiormost against 

PSO, is hereby given notice that it is pr0posed to 

revert him back to his original grade of HSG on the expiry 

of 10 days from the date of is sue of this memorandum." 

4. It is evident that this not ice v1as not a f inal order. 

The app liC?ant had an opportunity tor epresent against the 

proposed action 1Nhich he did not avail of. Even i f it is 

presun~d that after availing of t he opportunity , an order 

adverse to his interests was passed, he still had an 

opportunity to represent to the higher authorities and on 

not gett ing any relief, he could have approached this 

Tribunal. 

5. \'le find that this o .. <\. is pre-mature' because it ii 

not against an~r f inal order. In viev1 of the o •. A.. being 

pre -mature, we need not discuss the merits of the c ase 

vJhich also prima-fac ie appear to be aga inst the applicant. 

6. In tre circumstances rrentioned above, the applicant 

is not elig ible for any relief. The O.A. is the re f ore 

dismissed . No order as to costs. 

\\v-
MENBER (J) MciNBER 
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